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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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ORDER DATED 26-5-2000,

SRR

we have heard Mg.G.P,Samal,leamed counsel
for the applicant and Mr.A.K.Bose,learned senior
standing counsel appearing for the Respondents and
have also pe;ased the records,

For the parpose of considering this
original applicatim, it is not necessary to go into
too many facts of this case,It is only necessary bto
note that the petitioner in this case is the sm of
cne Udaya Mallik who was working as EDMC in
Bainsiria BO.Itis submi tted by the petitioner
that his father fell ill and during his illness
he worked for lLong periad in blace of his father.

Ultimately,his father,according to the petitia:er,

retired due to invalidation,im » -
and that is why he has come n thispetition

with a prayer for ¥igiving compassicbate appointment
to him,

Respondents in thelr counter have stated
that the father of the petitioner retired on
superannuation and not o invalidation ground,

The father of the petitimer was initially appointed
on 12.7.1959 and at the time of his appolntment, ke
submitted a descriptive particulars giving his date
of birth és 18.1.1934,Accordingly the father of the
petitioner retired on superannuation on 17.1.99
on attainring the age of 65 years.As the father of

is not entitled to be considered for

|
the petitioner retired m superannuation, the
petitioner

compassionate appointment, Tids Original Application |

is, therefore, held wo De without any merit and the

samels rejected but withoit any ord;‘f1 as to costs.
(G. NARASIMHAM) (s gg % o,
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